CENTRAL | _ADMINISTRATIV

5 pt

E __TRIBUNAL __ALLAHABAD _BENCH

Allahabad this the g’L

‘Hon'ble Mr, Justice B.C. S
Hon'_gle Mr « Da t

i
Original ﬁgglication no.

|

BAD. i |

Of 1996 .

sena, Vice=Chairman
ininistrative Member.

Shiv Narayan‘Paterlya, S/o
dhi Nagar, NTl Basti, near

Versus

|
50 of 1992. 3
|

hri R.R. Pateriya, R/0 Gan-
loice Chowki, Lalitp

eve wpli ant.

i. Union of India through General Manager, Ceﬁf#al

Railway, Bombay, VI.

ii. Chairman, Railway Ser
as Railway Recruitment
Bombay.‘

yice Commission (now kn?wn
Ll Board), Bombay Centra

& 1iii. Divisio&al Railway Manager, Central Railway,iJhansi.

oo e ReSp fpden‘ts
th

Alonagwi

VN Origingl Application mo. 261 of 1992.

Ghanshyam Dajs Chaurasiya,
R/o 9, Ganes‘

|

\

Versus

i, Union OJ India through| General Manager, Cent#al

Railwayﬂ BombayyT.

Bazar, Jhansile

5/0 shri H. Chaurasiyaﬂ

o his Applicamt.

|
|
|
l
|
|
[
|
|
i
<
|
|
|
|

ii, Chalrmad, Railway Servjice Commission {Known 45
RallwayiRecrultment Bogrd now), Bombay Centr#l

Bombay. |

2. Originaﬂ Application mp. 262 of 1992.

Ramashanker Trm athi, S/o $Fi H.L. Tripathi, R/o 4,

Sujekhan Khirki, Jhansi.
1
Vergus

. 8 UNicn of ,Tnd:.,a t by at
Raliway, Bombay VI#

ese Respond#nts.

App licant

Gencrz | lanager,‘Centnal




R W

1544 Chairman, Railway Service Commission (noﬁ}known
as Railway Recruitment Board), Bombay Cenatral,
Bombay .

-

:4ii. Divisional Railway Manager, Central Rai lway,
Jhansi.

oo e Re Sp_ome nts .
%. Original Application no. 203 oi i99Z.

Ram Kumar Mawdeo, S/o Sri Sitaram Namdeo, R/o 474 near
Bihari ji ka Mandir, Babina Cantt, District Jahnsi.

oo e Applicant.

Versus

i. Union of India through General Manager, Central
Railway, Bombay VT

‘ii. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay.Central,
Bombay.

«s+ Re®oondents.

L. Original Application no. 264 of 1992.

Ra-kesh Kumar Srivastava, S/o Sri V.P. Srivastava, R/o
Behind Normel School, Gooler Naka, Banda.

ess Applicalt.

i, Union of Ipdia, through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Service Comm$ssion (now known
as Railway Recruitment Board),|Bombay Central,
Bombay W .

jii. Divisional Railway Manager, Central Railway, Jhansi.

... Respondents.

6. Original Application no. 265 of 1992,

Km. Al#ka wakankar, D/o 3hri V,G. Wekankar, R/o 49
Narsingh Rao Toriya, Jhansi.

licapt

Versus

i Union of Indi- Throggh Genergl M:nacer, Central

-~ !
“ 3! e &0 _0.1/ "
o=




I & F

Railway, Bombay VI.

|

‘Recruitment B
|
|

7. OriginallA?plicétian no.

o’

Chairman,
as Railwa
Bombay.

ii.

e |

213~
D.L.L.'_i-' Ku!!!ar an W?l

RS S i U e
UlldUWliydlidy JiligliDde

Union of India through
Railway, Bombay VT.

Versis

allway Servi

ii. F
cruitment Boa

Chairman,
Railway Re

iii. Divisiona% Railway Mana
| cA.247 e

Devri Mohqlla, Ranipur,

ailway Service

s/o Shri

Avdhesh Kymar Vaidh, S/¢

Commission (now known

olard), Bombay Central,

oo Respondenté.

266 of 1992.
N.C. Agarwal, R/o 45,

App licant.

i

seneral Manager, Centra

Q

as
bay.

Commission ( now known
), Bombay Central, Bom

r, Central Railway Jhansi.

Respondents.

£ 1492

shri U.S. Vaidh, R/o 131

District, Jhansi.

)

. |
..+ Applicant.
Versus

j. Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman,‘Railway Service Commission (now known
as Railway Recruitment Board), Bombay Central,
Bombay.

3 .o« Respondents.
\
@. Original Lpplicationno. 268 of 1992.
Satya Prakash Dubey, S/o Sri |B.P. Dubey, C/o Bunde lkhand

Nariya Bazar

Medical Stores(
|
? Versus
1
|

<

o e

Railway,| Bombay VT.

b=

Rt
G ai
1

e iW
|

v
o A e

3
i
ay.

o w ()
Q

Qi

Union of India through

ny, Kailway Servi
ay Recruitment

s Jhansi.

App licant

General Manager, Centr

Q

.

cCe

(2 =

Board),

~A- 3 S . T aTs Mo
Commlssion ( nCw Known

Bombay Central

\

o 4/-
Yor

\ oses0o-
)3




/s 1

10« Original Application no., 269 of 1992

Sripal Singh, s/o Shri Rajjan Singh, R/o Post and village
Chirhu1. Distt. Eta'ah (Uopo) . 4

see Applicant.
Versus
i. Union of India through General Manager Central
Raulway, Bombay VT.
ii. Chairman, Railway Service Commission é:ow known

as Railway Recruitment Board), Bombay ntral,
Bombay.

1ii. Divisional Railway Manager, Central Railway, Jhansi.

... Respondents,
1f . Original Application no. 270 of 1992,

Rajesh Kumar Srivastava, S/o Shri I.D. Srivastave, R/ o
86 Chandra Shekhar Azad, Ganesh Bazar, JhaBsi

oee AppliCant.
Versus

i. Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay Central,
Bombay.

jii. Divisional Railway Manager, Central Railway,
Jhansi.

0w ¢ Respo’ﬂ:}ents.

19. Origingal Application no. 271 of 1992.

Prakash Lodhi, S/o Shri Brish Bhan Lodhi, R/o Gram and
post Bhamboisir, Tehsil Talbehat, Distt. Jhansi.

ees Applicamit.
Versus

¥ Union of India through General Manager, Centrel
1ciiway, Eombay VIi.

il Chairmen Railway Service Commission ( now Known
gs gallway Recruitrment Board), Bombay Centrai,
ATDay.




/7] 5 I

{ii. Divisional Railway Manager, Central Railway,
Jhansi.

.+«» Respondents.

12. Original Ap lication no. 272 of 1992.

Jai Prakach Mic a.‘s/o Shri Madan Mohan Lal Mishra, R/o
i 3 T awn e =A™ T -

Oly LUigyaviig - - —

|
|
P
hra
.%n
% e«. Applicant.
|
|

Versus

i. Union of Iﬁdia through General Manager, Central
Railway, Bombay VI.

ii. Chairman, Railway servici Commission (now known
‘as Railway Recruitment Board), Bombay Central,

Bombay.

|
iii. Divisional Railway Managér, Central Railway,
Jhansi. ' ‘ ‘

\
ce e RespmentSIo
|

1f. Original Application no.|273 of 1992.

Sayyed Aizaj Mohammad, S/o Shri S.I. Mohammad, R/0 |
682/6, Tondon Cﬁmpund, Civil Lines, Jhansi. |

| ... dApplicant.
I

i Versus

|

s Union of Indi a through General Manager, Central
Railway, Bombay VT.

-t

as Railway Recruitment Board), Bombay Central,

ii., Chairman,¢Railwey Service Commission,( now knowi
a
Bombay.
I

iii. Divisional Railway Manager, Central Railway,

Jhansi. |

|

| ... Respondents.

1

14, Original Application no4 274 of 1992. <
|

Baepak Babu Rawst, S/o Shri R{N. Rawat, R/o 83 Chhatra-

salpura, LalitpPr (U.P.) .

... Applicant.

Vercsus

pot

|
i. Union of [india through |General Manager, Centi g
Railway, Bombay VI.

\
\, ooeaé/—

Q.




16,

Santosh Kumar Sharma, S/o Shri B. Sharma, R/o 155/20,
Subhash Pura, Lalitpur (U.P.)

i.

ii.

iii.

1%.

Mahesh Chandra Sharma, s
Outside Datia Gate, Behind Home Guard Training Center,
Jhansi.

ii.

iR

R.S. Updhayaya. S/o Sri H.S. Updhayaya, R/o Railway Qr.
no. G=Block, Aagra Cantt.

i

/1 6 Il

Chairman, Railway Service Commission (now known |
as Railway Recruitment Board), Bombay Centzal, '
Bombay.

Divisional Railway Manager, Central Railway,
JhanSi .

o0 0

Respondents.

Original Application no. 276 of 1992.

LB

Applicant.

i

~Versus

Union of India through General Manager, Central
Railway, Bombay VI.

Chairman, Railway Service Commission (now known
as Railway Recuritment Board), Bombay Central,
Bombay.

Divisional Railway Manager, Central Raiway,
Jhansi.

«+. Respondents§
"

Original Application no. 276 of 1992.
s/o shri R.D. Sharma, R/o 241

App licant.

» e
Versus

Union of India through General Manager, Central
Railway, Bombay VI. :

Chairman, Railway Recruitment Board (Priviously
known as Railway Service Commisssion), Bombay
Central, Bombay.

Respondents.

Original Applicstion no. 277 aof 1992.

... Applicant.

Vers

ue

¢ ipdia through Gererci|hanager, Central
\ T/=
\ oo ¢




Ta s |

. Railway , Bombay VT.
ji. Chairman Railway Servi
*  as Railway Recruitment
Bombay.
|
jii. Divisional Railway Man

Jhansi.

19. Origina} App lication

om prakash Rai, S/o Shri P

Lodge, Manick Ch

i Versu

|
i. Union of India throu
Railway, Bombay VT.
ii. Chairmein, Railway Se
as Railway Recruitme
Bombay.
e iii. Divisional Railway M

Jhansi,
|

90. Original Applicatio
\

Ajai Kumar Upadhayaya, s/
Barubhondelab Jhansi.

1 Vers

Union of India thro

i.
Railway, Bombay VI.

ji. Chairman Railway Se
as Raiway Recruit
Bombay.

jii. Divistonal Raklway

Jhansﬁ.

24 . Origﬂnal App licati

RN ~m Ciar
aill Sv

Ram Swarup [Ahirwar, s/o
Lonhaga Via Konch, Distt.
|

Versus

owk, Jhansi

h no. 280 of 1992.

shri Tamhe, R/o Gram Baral ¥

e Commission (now knowr
Board), Bombay.Ce ptral

L;ger; Central Railway,

Responderus.
[

|
|

no. 278 of 1992.
Jp. Rai, R/o (C/0) Bhatriya

o
(ad

... Applicant.

n General Manager, Central

sion (now known
ombay Centr*l,

ice Commis
Board), -

ager, Central Raihvayi

Respondents.

po. 279 of 1992.

sri B.L. Updhayaya, R/o 182/1

LI AppliCq)‘nt.

gh General Manager, Ceﬁtral

own

jce Commission (now k
al

), Bombay Cent?
I
Yo

|
|

v
nt Board

anager, Central Railwa
dents.

Respon

. '-’Qf.t

Jhans.
Applicant

\ |
Qb o187
|




]l & |l

|
|

Central

s

Bombay Central,

Respondents.

i. Union of India through General Manager,
Railway, Bombay VI.

ji. Chairman, Railway service Commission ( now known
as Railway Recruitment Board),
Bombay.

jii. Divisional Railway Manager, Central Railway,
JhanSio

29. Original Application no. 281 of 1992.

Mahendra Kumar Tripathi, §/o shri B
305/2, Jhokan Bagh, Jhansi.

.D. Tripathi, R/o

seo e Applicant.
Vversus
- 8 Union of India through General Manager, Central
Railway, Bombay VI.
ii. Chairman, Railway Service Commi%sion (now known
as Railway Recruitment Board), Bombay, Central
Bombay. .
jii., Divisional Railway Manager, Central Railway,
Jhansi. »
«s« Respondents.
23. Original &pplication no. 424 of 1992.
Rajesh Chandra Tripathi, s/o shri A.S. Tripathi, R/o
Kaloo Kywan, Tinwari Road, Banda.
ev e AppliCant.
Versus
i. Union of India through General Manager, Central
Railway, Bombay VT.
ji. Chairman, Railway gervice Commission ( now known
as Railway Recuritment Board) ,| Bombay Central,
Bombay .
jii. Divisional Rallway Manager, Central Reilway, Jhansi.
ves PRecrondents.
2%k. Original Application no. 425 of 1992.

Rzkesh Kumar Awasthi,
Fdsuce o,

s/o shri L.S. Awasthi, R/o 76
Jhansi.

B3 zar,

. . .
ADD 1aC 38 .

b

5 o

Y
L

s




//

" Union of India
Rail

Jamaluddin Khan, S/o ¢
C/o A.B.M. Building
Jhanai. e

{hlon of India

Bailway, Bomba
ii. Chairman, Bail
Central, Bomba

iii.
Jhansi.

26 Original Appli

Vinod Kumar Awasthi,

Hatwara, P.O. Talbehat Distt. Lalit

i.
Railway, Bomba[
ji, Chairman,Railw
as Railway Rec
BOBbaY. 5
jii, Divisional Rai

Jahnsi .

, Bombay VT.

25; &1giual Applic tion no. 4@

M terial

S I

through Genera

-

Shri N.Ue. Kh
. Hmd

*“\hrsns

YVI'.

|

|
cation no. 429

}
's/o shri R.R.

!
D
|

Union of Ind1a through Gener:

VI.

y Service Co
pnuitment Board

through Generad

ay Recrm.tment
knonw as Rai.\lw}y Service Comm]

)

lway Manager, ¢

BOard (Previously
|ssion), Bombay

Divisional Raiiway Manager, Central Railway,

L

Respondents.

pf 1992.

asthi, R/o Mohalla
pur (U.P.) .

L

Applicant,

51 Manager, Central

ission ( now knovm
Bombay Central

Jentral Railway,

Respondents.

..“...lﬂ,‘/-

\
R




.

/1 W

Original

vachukar Deo PanJﬂey, s/o Shri

BaJdeo, Distt. Vathura (U.P.).

ii.

iii,

28.

Rajendra Kumar rivatava, s/o
554/7, Chitra Gupt Bhawan, Adarsh Nagar, Sipri Bazar

Jhansi.
Versus
i, Union of
Railway, Bombay VT.
ii., Chairman, Railway Recru

iii.

?q. Original Lpplication no

Fam Gopal Rai, $/o0 Shri B.L.
Babina, Distt.

versus

Union of India through
Railway, Bombay VI.

Chairman,
known as Railway Servic
Central, Bombay.

Divisional Railway Mana
Jhansi. |
Orlglnal plication no.

tral (previously known
Commission) .

Dlvisiona Railway Manager, Central Railway,

Jhansi.

Jhansi.

Vesus

Union of
Railway,

India through
Bombay VI.

Chairman, Railway Recruy
knows as
Central

plication no.

qfneral Manager, Central

aleay nec..x. Ul

ndia through General Manager, Central

General Manager, Central

{tment Board (Previousl
Railway Service Commission),

916 of 1992

R. Pandey, R/o Post

Applicant,

f4ment Roard (Previously

Commission), Bombay
ér, Central Railway,

ese

Respondents.

918 of 1992.

_Applicant.

ds Railway Service

Respondents.

« 920 of 1992.

Hai, R/o 29 Ramlila Maidan,

Applicant

l~<

Bowmoay

Applicent.

L
¥

GQOOOll/_

5hri V.S. Srivastava, R/o

itment Board, Bombay, Cen-




3

iii. Divisional Railway Manager, Central Railway,
Jhansi.

«+. Respondents

; | !
26. Original Application no.|922 of 1992

Pankaj Kumar Gup% s/o Shri S:B. Singhal, R/o Rly.
Qr. No. MB 178-A Station Road, Agra Cantt.

.... App licant .

Versus
|
|

i. Uni-n of India through General Manager, Centra
Railway, Bombay VT.

known as Railway Service|Commission), Bombay
Central.

jii, Divisional Railway Manager, Central Railway,
Jhansi.

ii. Chairman, Railway Recruitment Board (previouslj
|

[

|

|

|

iia RespondentT

34 Original AppliCatlon no.| 923 of 1992

I adeep Kumar, i/o Shri P. Narayan, R/o house no. 475
near Bihari Ji Ka Temple, Babina, Jhansi.

} ese Applican‘t.

Versus
i. Union of India through General Manager, Central
Railway, Bombay VI,
13, Chairman,ARallway Recruitment Board (previously
known as Railway Service Commission), Bombay

Central.

JhanSl e

|

iii. D1v1slonaT Railway Manager, Central Railway,
| «+s Respondents.
|

32 igi L.— ic nold 924 of 1992
Madhows & Knar - .|| srivastava, R/o House no.
243/:, zinage T e-,:, “haniils
..« Applicant,
Versus
i, Union of india through (Beneral Manager, Central

—

Railway, Bombay Vi. \
\:\5(-1 QOOOI‘Z/-




/] 12 /]

ji. Chairman, Railway Recruitment Bogrd (previcusly
known as Railway Service Commission), Bombay
Central.

jii. Divisional Railway Manager, Central Railway,
Jhansi.

... Respondents.

38 | CrgEinal apnlication no. 1072 of 1992

Mohammad Israil, S/o Shri Mohd . Gani, R/o ward No. 2,
near Railway Station Harpalpur, Distt. Chhatarpur.

e App licanto
Versus

ig Union of India through Gereral Manager, Central
Railway, Bombay VI.

ii. Chairman, Railway Recruitment Board (previously
known as Railway Service Commission), Bombay
Central.

jii. Divisional Railway Manager, Central Railway,
Jhansi.

se o Res‘ondents.

3 Original Application no. 1073 of 1992.

Jagdish Prasad Tewari, g/o shri Baij Nath Tiwari, R/ o
Vvillaje Sunrahi, Post Tindwari, Distt. Banda.

... Applicant.
versus

i. Union of India through Gerneral Manager, Central
Rz ilsay, Bombay VT.

3 il. Chairman, R ‘1Wa Recruitment Boara reviousl
known as'Ra?iwanyervice Commisngn’ %%mbay 4

6‘3 ﬂ‘tre }

jii. Divisional Railway Manager, Central Railway,
Jnansi.

..+ Respondéents.

36. Original app lication no. 1074 of 1992

Shegest Swerup Sharma, S/o0 Shri U.S. Sharma, Ryjo 72,
Nsnd Dwar, Gokul, Mathura. (U.P.)

AHLE by e
e o App ~ 1L a!

\
\}}\L N i




/% i

Versus

i+ ‘Union of India through Gene
Railway, Bompay VT.

ii. Chairman, Raklway Recruit
known as Railway Service
Central.

iii. Divisional RLilway Manager),
Jhansi. | :

|
36.

Mohd. Aslam Khan, S/o Shri Mohd.,
Mewat ipura, Jhansi.

mint Board (previously
Cc

Original Application no. 1075 of 1992.

ral Manager, Central

mmission), Bombay
Central Railway,

Respondents.

Yusuf Khan, R/o 114,

Applicant.

Versus

i.  Union of India through Ge
Railway, Bombay VI.

ji. The Secretary, Railway Re
usly known as Railway Ser
Central.

|

jit; Divisional Railway Manage
Jhansi.

3r. Original Application nd.

Bharet Bhushan, S/o Shri Keshav
Distt. Jhansi.

1
\
\
Versus

i. Union of India through Gef
Railway, Bombay VT.

ji. Chairman, Railway Recruitj
known as Railway Service @
Central. i

jii. Divisional Railwav Manager
Jhansi.

32. Original Aﬂplicatioz ro.

|
Ashok Kumar Verma, S/o shri E.J}

Najhazx, Jhansi, |

D,s, R/o Poonch, Moth,

erz! Manager, Central

ent Board (previously

077 of 1992.

ral Manager, Central

ruitment Board (previo-
ice Commission), Bombay

|
, Central Railr ay,

|

Respondents.

76 of 1992.

eee Applican‘t.

ommission), Bombay
. Centr-1 Railway,

Respondents.

verma, R/o 153, Purani

1

..x Applicant.

= 18/~
hgb /

e s v v 3 22




1/ 14 [/ | i

»

versus ;

i, Union of India through General Manager, Central
Railway, Bombay VI.

iji. Chairmsn, Railway Recruitment Board (previously
known as Railway Service Commission), Bombay
Central.

iii. Divisional Railway Manager, Gentral Railway, -
Jhans‘io 4 e i

... Respondents,

39. Origihal Application no. 1078 of 1992

Shakil Ahmad Hasmi, S/0 Shri W.A, Hasmi, R/o Devganpura,
Post Panwari, Distt. Hamil'pu‘r. (UQP.) .

ees Applicant .

Versus

i. Union of India through General Manager, Central
Railway, Bombay VI.

ii. Chairman, Railway Recruitment Bo rd (previously
known as Railway Sérvice Commission), Bombay
Central.

jii. Divisional Railway Manager, Central Rail gy,
Jhansi.

e s RespondehtS.

gp. Original Application no. 1081 of 1992.

Vijay Kumar Dwivedi, s/o shri C.S. Dwivedi, R/o village
Takali (Hastam) P.O. Hastam, Via Khurhand Station,
Distt. Banda.

+.. Applicant
Versus

i, Union of India through Gereral Manager, Central
Railway, Bombay VT.

ji. Chairmen Railway Recruitment Board (previously

known as Railway Service Commission), Pombay
Centralo

jii. Divisional Railwav Manacer, Central Railway, Jhansi.

e Resp()ndents.

4§, Original Application noc. 1C83 of 1992

Sanjay Kaymar Srivastceva, £/ Bhri A.R.L.Srivastava, R/o0
The 4o - 8

103, #anoher Pura NagaD, i3 -=-

«.4 Applicant.
;‘ & 00015/-

"
Lo, Lo =
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Versus

ie Union of India through Ge

ii, Chairmen, Railway Recruit

known as Railway Service Gommission), Bombay

@entral.

iii. Divisional Railway Managef, Central Railway, Jha

.0 Pl WU S .‘..J 14, *2 cn »mA

G4 Vildiddilias lw‘pd--l-vovavn- siww
I

vinod Kumar R. Shrotiya, S/o sh

Rampur, Jhansi.

1
Versus

i. Union of India through Ge
Rai lway, Bombay VT.

neral Manager, Bombay V

ment Board (previously

eee ,Respéhdents.

205 of 1002

o

ri Raja Ram, R/o M. Lal

cee AppliCant.

si.

Ganj

neral Manager, Cen‘tralI

|
|
|
[

ij. Chairman, Railway Servic

Railway Be?ruitment Board) , Bombay Central.

iii, DivisionaliRailway Manag

| ‘
42 ’/6;iginal App lication no.

Ajit Kumar Srivastava. S/a@ shri K.B.L. Srivastava, R/
902 Kalyani, D Civil Lines, Unflao.

Versus

i. Union of India through General Manager, Central

Railway, Bpmbay VT.

ii. Chairman, hailway Recr uil
Bombay.

|
iji. Divisional| Reilway Manacg

4k, Original Application no.

Anand Kumar Sharma, S/0 shri B
G.D, Mishra, Pratap Gsnjpura,

Versus

|
1e Unicn of India through pneral Manager, Central

Commission( now known a

soe Resﬁondents.

614 of 1993. /

eee Applicant.

«+e« Respondents

1060 of 1993.

o

.es Applicant.

\ Tyt

S

r, Central Railway, Jhansi.

O

‘ment Board, Bombay Central,

r, Central Railway, Jhansi.

S. Sharma, R/o (C/o) shri
Jagdalpur, Distt. Bastra.
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Railway, Bombay VT. |

ii. Chairman, Railway,Recruitment Board BOmbay Central
Bombay .

jiji. Divisional Railway Manager, Central Railway, Jhansis
ve . Rﬁ.{ponde nt Se

4&  Original Application no. 1465 of 1993

Sanjiv Kumar Tiwari, $/o shri R.N. Tiwari, R/o Gandhi Nagar -
¥onch, Digtrier Talaun.

L AL Applicanto

Versus

i. Union of India through General Manager, Central
Railway, Bombay VI. |

1i. GChairman, Railway Recruitment Board, Bombay Central,
: Bombay.

jji. Divisional Railway Manager, Central Railway, Jhansi.

.++ Respondents.

4. Original Application no. 20 of 1994

Arvind Srivastava, S/o Awadh Behari Lal Srivastava, R/o
307, C.P. Mission Compund, Jhansie

eee Applicant.
Versus

i. Union of India through Secretary, Railway Board,
Ministry of Railway, New Delhi.

ji. General Manager, Central Railway, Bombay VT. -

jii. Chairman, Railway Recruitment Board, Bombay Central
Bombay .

..+ Respondents.

47. Original Application no. 70 of 1994

promod Srivastava, S/o Shri S.S. Srivastava, R/o 157,
Chaturyana, Jhansi.

see APP licant,
Versus

i. Unicn of India through General Manager, Central
Railway, Bombay VI.
rmar, Railway Rgcruitment Board, Bombazy Centrel,
\)ﬂ)\/ 0000017/‘-
ot

ii.

(R

{ & e
L B¢ ]
[y pae

|




o L

|
iii. Divisional dailway Manager
48. #Original Apblication no.

Kashi Ram

Lala Ram, S/o Shr
asti Jhape

High Schecol, Nai

§

Versus
|

i. Union of In@ia t hrough Se
Ministry of Reilway, New

ii. General Manéger, Central

iii. Chairman, qulway Recruit
Bombay. |

4¢. Original Apﬁlication no.

Mahendra Kumar Agnihotri, S/o S
422, Station Road Lalltpur.

Versus

i. Union of In?la through S€
Ministry of\“aﬂmays, New
ii. General Manager, Central
iii. Chairman, Railvay Recruit
Bombay.
|
|
5o Originel Apblic«tion no.

Sunil Kumar Bhatnagar, S/o

R .E. Coleny, Clv1ﬂ Lines, Lalit

"’a‘

.J‘A—.A

Counsel for the applicant Shri

Versus
i. Uniorn of Inhla through Sei¢
Ministry of‘Rc11ways, Ne
ii. General manpger, Centrel R
jii. Chairman, Ral w2y Recruitf

Bombay. 1

Counsel for the Respondents S

Central Railway, Jhansi.

Respondents.

2 of 1994
D 487/3, Near- Junior

App lic ant .

retary Railway Board,
lhi.

ailway, Bombay VI,

nt Board, Bombay Central

Respondents.

13 of 1994.

ri Bhogi Ram Agnihotri, R/o

. App licant.

®tory, Railway Board,
= lhio

ailway, Bombay VT,

nt Board, Bombay Central,

Respondents.

138 of 1994.

K.B. Bhatnagar, R/o ne
ur .

Applicant
{.KQ Niéém.\ ity

retary, Railway Board,
Dethi.

ailway, Bombay VI.
e nt Board, Bombay Cent

eos Respondents.

i A.V. Srivastava.
\

V 2y w0

.ﬁx v
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5{.  Original Application no. 141 of 1988

Km. Indra.Singh, .D/o Late Shri Chandan Singh, R/o 536,
Nanak Ganj, Sipri Bazar, Jhansi. :

' ess App licant.
Counsel for the applicant. ShriAlok Dava

~ Versus
. e L ST Ry B 53 WMarst
Lo i’ Unadn o1 Indic thr ugb the Ggneral } anage Ty

Central Railway, Bombay ",
ii., Railway Serivce Commission, Bombay.

.»+ Respondents.

Counsel for the Respondents. Shri H.P. @hakorvorty
Shri VOK. Goel »

ORDE R (Reserved)

JUSTICE B,G, SAKSENA,V.C,

These 50 CLAs invelve almest identical qg?stions of

fact and law, They are, therefore being decided by a common

order

2. The brief facts are that ¢in e Employment Notice No%
2/80/81 was issued by the Railway Recruitment Board Bombay'
This Board was previously known as Railway Service Commissieni,

amnmen

b | 4
In the said Employment NoticoLvarious non-t8chincal categories, §
category Noi 25 had been indicated for the post of Probationaryf'

Asstt, Station Mastersi The applicants state that they had

applied in response of the sald Employment Notice feor the said

post viz Category No, 25, They were called to appear at

- written test held on 214,6.1981, They were 2le2 chown as
successful at the written test and were called to appear

an interview kesk held on 31.,3,1982 at Bhopal or other

the

at



5

~ they were asked to attend th

office of the Respondent No’,
The further case &f the appl
was displayed at the notice
lndica/ting. thpt some investi
completion of the investigat

and the appointment orders will be issued for mi# equal

nunberm of posts were being
that k& he made repr;sentati
response;,
K

filed OAs Under Section 19

In the meantime it appears that;the candidates

psychelegical test held in the

at qurchgato, Bombay on 1245 .82
% ‘
cants:that thereafter a notice
rd of the Respondent Noi2

tiens are in process and after

{
¥

ns the results will bb declared li

eserved, The appucar#g stated

n on on ll.11.88 which got ne

Seme |

of the A.T. Act before the Bombay

Bench and the lsaid O-As wer

The applicants have also ma
. _

Bench of the Tribunal viz;

Smt, Raj Kumari Sharma Vsi

(ii) C.A. No:, 318 of 1989

Union of India decided on 3
4, The applicants f
said judgments the applican
Respondent no!2 to bestow t
the said judgments to the a
he should alse bring such a
applicant further contend t

in the matter and 2zt any ra

allowed to participate in t
further case is thet &m &=

cancelled end the appoir‘."ﬁ',»

decided by an erder dqted 14 ,2:91

e reference to decision by this

) O.A. No. 936 of 1987
ion of India decided on 15,%.91

esh Kumar Shivhare and Ors Vs,

941991

ther case is that after the
approached the off ic% of the
same benefits arislnﬁ out of
licants but he was toid that
irection from the Trileal. The
t ne inquiry had been conducted
the applicants have not been

e process of inquiry, | Their

he entire examination has not been

nt orders k- ve been

jesued and 3

‘I):)/ | '..‘.pZO
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circular has alse been issued on the same subject on 541490,
X, The Respondent nei2 has filed a written statment in

almost all the O,Asi, Therein the plea'the OAs being barred by

limitation as provided tg’gzﬁth 21 of the Q;TAct has been
raised, It has been stated that as far as the applicants are
concerned. the final seieciien of Rhiks Calsgory Nel, 23 was
finalised during December 1986 and the name of the applicants
do not find place in the final panel issued, as they had

not secured adequate marks to qualify, The Oy.lu, were filed

in the year 1992, A further plea taken in the counter af f ida~
vit is that the cause of action on the basis of which the O.As
are being filed sannot be said to bheve occurred within the

territorial jurisdiction of this Tribunal. The Employment

Notice was issued by the Respondent No.2, the office of which

is at Bombay. The further plea taken is that The place of
stay of the applicant would not determineg the jurisdictien

to file the O.,A. It has also been pleaded that the orders
issued by the CAT Bombay Bench or Allahabad Bench does not
afford a fresh cause of action and the O.As are barred by
time, It has been pleaded by the respondent no,2 that the
said circular has no connection with the present petition.

It was meant for fixation of seniority of selected candidates

and since the petitioner §as not qualified for final selection

he has no claim for appointment, No rejoinder affidavit
appears to have been filed in any of the O.As,

6k We have heard the learned counsel for the
parties Y
A ecde
Te We mey first msise the preliminary objections with
el
regerd to the meinteissbility of this D.A on the grok .~

.0 op2l

k>
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of want of territorizl jurisdiction, Admittedly, the
Employment Notice wes issued by the Railwey Recruitment

Board, Bombay and the result was required to be declared by
the’Railway, Recruitment Board, Bombay, The applicants have
sought the relief of a ui:it f mandamus to be issuved to the
respondents 1:oj issue the appgintment order

applicant within a time bo peried in consonance with the

judgment of this Tribunel in 0,4, Not, 318 of 1989 dsted

" Letale
304941991l since the respondent nel,2 is moutsido territo-

rial juskddiction of the Tribunal evidently such a direction

cannot be issued tc the respondent noQ. The provisions

of Art, 226E':f)the Constitutien of India will not goven the

sitaatien’, %{:: territorial jurisdiction of the Allahabad

Bench of the Tribunal has been laid down,i® Section 19(1)

of A,T. Act provides that:

g " subject to the other provisions of thi£
Acl, a person aggrieved by any order
pertaining to any mastter within the
jurisdiction of the Tribunal may make

an epplication the Tribunal for the

redressal of his| grievance.," i

Thus for the purposes of ma inability of the O.AJ the
sine quopnon is that ke it seek redressal against any order
ka® perteining to any matter within the jurisdiction of this
Tribunal,kvidently since the Railwey Recruitment Board

Bombay, respondent no 32 Was petent to declare the{ result

end it being M&outside e territorial jurisdiqtlon of
th¢ Bengh of th:h Iribunal t applicants cannot seek

ﬁh?\r ;, g i ‘
redressal of kis gri ievance e of not being given hny
i-— ‘
appoinument crder by respondelt no.,2 . In exerciss
under Sub [$ec, 4
powers conferred wufx/(1) of S¢ction 18 A,T. Act the Cantral

\

Kair
~

T T —
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0.
Govt, has issuved a notificetion laying down the jurisdiction
of the various Benches of the Tribunali, In respect of the

Allahabad Bench vg!.t.ﬂ 111685 the territorial jurisdiction
kas indicated in the notificatien dated 1,9.838 which was

published in the Gazette of India Extraerfdinary dated 14,988
st Pas 1 is ® Stste of U.P.(excluding 12 districts mentioned

under sl Noid under the jurisdiction of the Lucknow Bench
weeodt 15.149.). The final list has also been shown to have

been published by the respondent no.,2 at Bombay., Thus we

are satisfied that for want of territorial jurisdiction this
Bench of the Tribunal cannot take cognizance of these OAs.
8. We may now proceed to consider the plea of the

O.A being barred by limitation which has been raised on behalf
of the respondent no,2, The selection waes made in 1982 and
when certain discrepencies was found 'mquirics)wero held and
on completition of the inquiry the final selection list was
issved in December 1986. The O.As have been filed in 1996.

Clearly the O.As are barred by limitation &s provided under
section 21 of the A.T, Act, The learned counsel for the
applicant submitted that similar matters were taken wp for
consideration by the Bombay Bench of the ‘ribunal as also by

this Bench of the Tribunal and the decision by this Bench of
the “ribuna]. in the afcresaid OAs were rendered in September
1901 while the decision by the Bembay Bench of the Tribunal
was rendered en 14,2.91.

9 It is fairly well settled that a decision of a

court or Tribun2) does not afford a fresh cause of actioni
- |
Tk question of law which came ic be decided could very well

i N
i’.':(“L'.Y | ; Jli : 12 .t il
Lasniibecd b the applicant within the periocs ofA iimita
! e ot
ot be permitt et
cion, Having failed to do so they canmot be peImi ted ti

\ ¢S Beo ,pf‘;3

"

¥
{
|

:
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|
!
|

- |
the decision by the ‘ribunal 4n other case ou-?-aﬂforde)a

i’resh cause of'actiom. The casé law on the question has been
considered by the Madras Bench of the Tribunal in a case
J |

- India and Ors, We are in respectful agreement with tﬁe view

!

L3 B Lo
taken in the said .ecisioni, We.|therefore hold that the O.As

reported in 1994(28) ATC 810 A I.P.E.U Class III Vsl Union of 1\
l
|
are barred by limitation

10. We may now proceed to analyse certain decisions

cited at the bsr. The Bombay Bench of the Tribumal vide its |
judguent dated 14,2,92 had observed that most of the Qpplicantsfj t
were not declared selected be ise they have obtained less |

than 150 marks The Bench in its decision rendered onf, 14:,2:.91
3 Rs ey € |

wee held that the cuty off arbitrargsx as it laid down

ce;'tain qualifying marks in excess of 35% even though
suf ficient nugber of perscons e not going to join the

{
|
i
|

|

services emd even those who had secured less than 150 marks
had to be appointed te fill the available vacancies which
were advertised./ grtain directions were given to the respo-

yment Notice No, 2/81-82 and the vacancies in each category

have to be furtbér esrmarked, |This is for category no'25,

(1i) The respondents shzll further find out as to how many

candidates, | who appeared [in the said examination,

i) ‘ | N

ndenté Yo identify the actusl number of vacancies in the Emple-
have been selected finall]

Several |

Skxikxx other directions were also given which would not be

and given appointments

relevant for our purposes,., Excédpt to note that in compliance

-

whth the directions given in the said order the High Power

Committee gave its report, Thdreafter a contempt petition was

filed and in <hc| contemp: petifjicrn Eorlay Bench pﬁ;se“d an crdex
dated 64,10,93 directing thet gll those applicants who have
Rt

-4
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secured 105 or more marks out of 300 shall be dgp-dd to have

N
b
se

e

been recommended for Category NoWw25 and the General Managers
of the respective Railways shall take stopgvto consider [
whether these ippllcants can now be granted appointllenﬁs , 1!
1t thie Ao ies Wibdl whihais ndicafed , within th months |

frem the date of receipt of the ordergw

11, The respondents thereafter filed civil appeals nos, %
1821=31/1994 and the Hon'ble Supreme Court vide its judgment
delivered on 29,,9,.994 set aside the order dated 6/,10i93
passed by the Bombay Bench of the Iribunali, It did hed find
any arbitrariness in the cut off marks which were als: adopted
by the High Power Committeef Thereafter certain other
petitions were filed before the Bombay Bench, Thelieading
0.A a.s 280/91. The 14 O.As were decided by a,cemmon judoment
dated 1,2.9%5 and they were dismissed on the Qround of limi-
tation as also on merits:,

18, The learned counsel for the respondents hss alsoc
placed for our consideration a decision rendered by the
Jabalpur Bench in 0,A. 405/88 decided on 642,95, The FEipms

with
Bench took the view that, the decisions in appeals by the

Hon'ble’Sﬁpreme Court through its judgment dated 29,9494
the matter hzs come to an end and dismissed the OA holding tha
the applicantg was not entitled to any reliefs,
13 - These 0.,As have heam to suffer the same fate:, They
are barred by limitation, not maintainable befere this Bench

and even on merits no case for interference is made out,

All the O.,As are therefore dismissed{ Nc¢ crders as to costs

r‘i’ i ! %
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